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PATdI'II

I,IARYANA COVEIINM ENl'
l.AW AND LEGISLA'f IVII DEt,z\RTt\4trNT

Notilication

The 26th Noveniber, 202.5

No. I-eg. 3012025.- 'I-he lbllolving Orclinancc o1'thc Govcrnor o1'[-laryana ltronrr.rlgatccl
under clattse (l) of artiole 213 o1'the ConstitLrtion o1-[nclia. on the 20th Novenrbcr, 2025 is hereby
published fbr general inforrnation: -

IJT\IIYANA ORDINANCE NO. 6 OF 2025
,IHB IIARYANA AI}ADI DEIi (VI]S'I'INC, I].ECORDING AND RESOI,VING OIT

owN ERSt I Ip R.tc I t-rs) oRDINAN(] ti, 2025

;\N

ORDINAN(]D
lo prot,icle.fitr tteslirtg, recordirtg untl rLt,solving ttf'otvnet'.thip rights l,i/hi.n lhe obcrtli rleh

aren. of'a revenue estate in lhc occupiar and l.lte ntoltct',\ c'onncc/etl l.hetetyith ot.inciclenktl lherelo;

WHEREAS, the rights in the land both possessory and proprietary were crystallized
through a process called settlemetrt of land holclings which is ernbodiecl in the Punlab Settlentent
Manual and eventtrally lead to enactnrent of the Ilaryana Lancl Revenue Act, 1887 (Punjab Act
XVII of 1887). The record olrights o{'the private agricultural land wele prepared by recognizing
the peruanent right of an individrral to oocLlpy thc lancl leading to creation of proprietary ilgl.tt in
the land, or in other words called as orvnerslrip, besicles l<eeping apart the colnlron land for
comlron use called as "shar.nilat deh", the possessory and proprietary rights of r,vhich also vestecl
in the proprietors sLrbject to the village adnrirristlation paper krrown as ''sharat Wazib-trl-arz";

WHEREAS, the agricultural land in the revenue estate was dernarcatecl into khewats,
khatonis and l<hasra nur-ttbers and was nrade arnenable to assessr-nent of land revenue, however, the
inhabited area of the village together with the snrall plots attached in which cattle were penned,
manure was stored and straw was stackecl and otlrer waste lancl attaclied to the village site was
measured in one number, and single l<hewat, l<hatoni ancl l<hasla nuntber was allotted to such area
called as "abadi deh". The said area wzls not assessecl to land revemle;

WHEREAS, the llaryana Village Conrrnon Lands (ILegulation) Act, 196 I (Puniab Act l8
of 196 l) was enacted to consolidate and arnencl the law regulating the rights in shamilat cleh and
abadi deh. By virtue olvesting provision as errboclied irr clause (b) of sub-section (l) ol,section 4
of the said Act, all rights, title ancl intcrcsts rvhatever in the lancl rvhich was situatecl within or
outside the abadi deh of a village ancl which was uncler the house ownecl by a non-propr.ietor, were
deerred to have been vestecl in such non-proprietor, on the conlltcncelllent ofshanrilat law;

WHEREAS, despite vestiltg providecl under the Ilaryana Village Corrnron l-alcls
(Regulation) Act, 196 I (Puniab Aot lti ol 196 l). the comrrorr rulc of',ruru"r.hip i.vithin abadi deh
remained and followed ever.r today is that ownership fbllorvs possession, however., neither there
has been an acknowledgernent ol' such ownerslrip over lhe lancl in abacli cleh nor a valid
corresponding legal document has evcr been prepared rvhich shall valiclate and recognize an
individual as an owner of the land in abadi cleh, occupied by sucli an inrliviclLral p"r,.,.,o,.,.,.,t1y. A, u
result of which, the household in abadi ilelr havc becn cleplivccl ol'recognizeJ ownership rights
over the land vested and occLrpied by thcm pcrntanently;

wIIEREAS, the abacli cleh area in the Statc ol'Ilaryana has renrained without recording ol
rights of the proprietors, preparatiot't o1'recorcl ol the nrarl<ing ol'bounclaries by carryipg oit a
survey. The right holder enioy the itse ancl occirpatiurr of the landiproperty cluring their lil."ti,r.
and on death, the rights including possession lrass on to the successor-in-interest (s), however,
great hardship is caused in transltrrirrg o1'rights, i.e. or.vnership, lease, r,vill, nrortgage etc. in the
absence of recordecl rights. 'lhis has over tlre .years lesr-rlted in clisputes about deurarcation of
boundaries and identiflcation ofrights in the clrvelling and other areas; besicles causing hardship in
the effective transfer ofrights;
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WHEREAS, considerirlg it neccssary to endow thc proprietary rights on the occllpiel in the titradi

cleh, a Mernoranduln ol'[]rrderstanding (MoU) was signed on the 811'Marcli,20 l9 between the SLrrvey of
lndia (Sol) and the State Govenrn.rcr.rt Ibr sui'vey, and updating of survey and settler.nent rewarcls.
Tlrereafter, a pilot project was launclrecl in the village Sirsi (l(arnal) on the 24il' April,2020 whereirt
survey was conducted l'or nrapping the area fbl the purposes o1'preparing record of rights. Therenfter,
survey of villages abadi ancl nrapping r,vith improvised tcchnology in village areas, shortly known as

SVAMITVA scher.ne, was initiatecl as a refbnrative step towards establishment of clear ownership o1'

property in rural inhabited abadi areas, by n.rapping of land parcels using drone technology and
providing 'Record of Rights' to village household owrlers with issuance o1'legal ownership card i.e.
SVAMITVA Rights Certil'icate/Propefty Identification Right Certificate/Certificate/Deed of
Title/Ownership to the 1rroperty owner(s). Under the said scherne, drone nrapping was carried out
extensively in several villages of State of Haryana by Survey o1'India tbr demarcating the land within
abadi deh area and title deeds were executed and property cards were issued declaring the individuals as

owners ofthe land occupied by thern in the abadi deh areas;

WFIEREAS, arnendrllent in Haryana Land Records Manual was carried out vide notification No
CFMS-824-R-202213185, dated thc l't April, 2022by adding a new Chapter 7A titled as "The Record
of Rights-Abadi Deh" for prescribing a procedule fbr identilying and preparing tlie record of rights ancl

resolving the existing rights oltlie occupier i,r,ithin the abadi deh by a prooess of asoertaining the person
entitled to be recorded as owner, on best effort basis;

WHEREAS, it has been f'elt expedient to provide a statutory recognition to the entire llrocess
carried out and sor-rght to be carricd out in lirtLrre for preparation of record of rights in abadi deh arerrs irr

the State of Ilaryana zrncl thus this Orclinance. The ob.iect of tlris Ordinance is to identily, r'ecord and
resolve the existing rights ol' the occupiers r'vithin the abadi cleh by a process ol asceltaining the
person(s) best entitlecl to be recordecl as owner ancl vesting the ownership rights in such person(s);
besides, dernarcatirrg, clelineating the boLrndaries ancl areas of each survey unit and to create a

presurnption o1'tlr-rth in the rccords so prcpared, though rebuttable;

WHERE,AS, considering that despite providing o['vesting of the land having house constructecl
tl'rereupon within the abadi cleh area in tlie proprietor ancl non-ploprietor in the Ilaryana Village
Cotntron Lands (Regulation) Act, 196 I (Punjab Act I8 of 196 l) due to lacl< in preparation of
corresponding record of sr-rch vesting arrd sr-rbsecluerrt changes, it is deeured lrecessary to provide lbr a

cut-off date for ascertairring the person(s) best entitlecl to be recorded as or,vner(s) which was initiatcd by
way of Menroranduur of Understanding signecl on the 8tl'March,20 l9 between the Survey of India and
the State Governr.nent and firlther by lvay of SVAMITVA sclreme and since the Mernorandunr of
Understanding was signed on thc 8tr' March, 2019 between Survey of India and the State Governnrent,
the said clate is being oonsiderecl as appointccl cut-ofl'datc lbr tlie pr-rrposes o1'tlris Ordinance;

And whereas, the preparation ol- record shall provicle for developrrent of the abadi deh that
preserves the heritage of the village to tlie extent possible, provide and upgrade oivic services and
environtnent in villagcs to integrate them with plannecl urban developrnent, levyirrg any cess/ tax for
community developrnent, enhance the land valLre by inrproving the lay out and provide a road r.nap or
developr.nent norr.ns fbr villages in arr easy ancl sirnple rranner and further lor tacilitating the occrrpier
for monetizing the propelty by tal<ing financial assistarlce etc.

Prornulgated by the Governor of I{aryana in the Seventy-sixth Year olthe Republic of India.

Whereas the Legislature of the State of I-laryana is not in session and the Governor is satisfled
that the circunlstances exist which render it necessary fbr him to tal<e imnrediate action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of I laryana hereby pronrulgates the following Ordinance:-

l. (l) l'his Ordinance rnay lre called the l-laryana Abadi Deh (Vesting, Recording and
Resolving o{'Ownership Rights) Ordinance, 2025.

. (2) It extends to the whole ol'the State of Haryana.

(3) It shall apply on abadi deh areas falling outside municipal limits:
Provided that il'process of rccording of rights is oommencecl under this Ordinance or

had corrmenced I.r'onr the appointed day, the sanre shall be concluded or deerned to have
been concluded under this Orclinance, even if before sr.rch conclusion, the alea comes withir.r
rrrtrnicipal Iirrrils.
(4) [t shall come into lbrce on the clatc of its publication in the Official Gazette.
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(1)1 In this Ordinattce, ultless the context othervvise requit'es, - I)cf irrilions

(n) "abadi deh" nreans [he site lecorcled as such in tlre Record of Rights
prepared and maintained under the I'lalyana [-and Revenue Act, I8tl7
(Pun-iab Act XVII of 1887), which is not assessecl to land revenue;

(b) "appointed clay" Ibr the purposes o1'this Orclirrancc sl.rall be the 0Stl'March,
2019 i.e. the clay on which Mernorandum o[ Unclerstanding was signed
between the Sr-rrvey of India arrcl tl're State Government;

(c) "Assistant Collector l't Grirde" rneans ancl includes an officel as notifled
under the Haryarra l-and Revenuc Act, 1887 (l']Lrnlab Act XVII of 1887) to
perfbrni the {irnctions of Assistant Collector I't Grade;

(d) "Assistant Clollector 2nd Cl''de" nreans ancl inclLrcles an ofTjcer as notilled
under the I-{aryana Land Reverrr.re Act, 1887 (Puniab Act XVII of 1887) to
perforn'r the lirnctions o1' Assistant Collector' 2"'r Glade;

(e) "Colleotor" nreans arrcl includes arr officer as notitied under the Iiaryana
Land Revenue Act, IB87 (PLrnlab Act XVII o1' I887) to perforrr the
lirnctions o1' flollectol

(0 "Cotrrtuissionel'" rreans thc Conrnrissioner ol the Division notified as such
under the I'Iarynna Lancl Revenr.re Act, l8tl7 (Punlab Act XVII of 1887);

(g) "cor.t.ttrolr Area" nreans a11 area but not linritecl [o alr area or bnilcling within
the abacli cleh used for any conlmon need, convenience or benefit of the
community and shall inclLrde roads, paths, stl'eets, public parks, drains,
public toilets, ponds, tanl<s, wells, water coLrrses, playgrounds, bus stands or
waiting places, places used lbr public sittings and gatherings or for any suclt
other pulpose used by the inhabitants and any vacant site or plot in abadi
deh which is vested in Panchayat undel sharnilat laws but does not include a

bLrilding or area whioh houses an establishment/office/ institution under the
control olthe Central Governr-nent ol the State Government;

(h) "courtyard" rneans an open space in and aror-rnd the dwelling and residential
area enclosed either by boundary wall. fencing, in lorrn olbarbed wire or
any other means;

(i) "Firrancial Conrrnissiorrer" rreans the Financial Cornmissioner, Revenue
notified as such to perfonr the functions undcr the lJaryana Land Revenue
Act, 1887 (Pr-rniab Act X\zll of 1887);

0) "Governnreut" nreans the Governluent of tlre State of Haryana in the
adrninistrative departrnent;

(k) "occupier" llrealls a persorr(s) rvho is in perniarrerrt possession of a built-up
structure inclr-rcling dwclling ancl residential area along with its courtyalcl,
sliop and establishnrent, having lights al<in to an ownet', and is not in
possession as a tenant, lcssee, nroltgagee, assignee or such otl'rer ltossession
which is ternp6rl xy'1 irr lxrttu'e :

(l) "o\\,lrer" rreans an occupier whose narue is reoordecl in the final record of
rights prepared under this Ordinance;

(rn) "owrrership right" rneans the right o1'ownership recorded in the nante of a

person, Panchayat, Ccntral Goverrrnrent or State Govelnrnent,.julistic person
or any othr:r'entity but does rrot inclr.tdc the rights ol'a tenant, Iessee,
nrortgagee or any other right which cloes not conf-er ownership;

(n) "Panchayat" Ireans a Glanr Panchayat constitutecl urrder the Haryana
Panchayati Ra.i Act, 1994 (1 | ol' 1994);

(o) "pl'escribecl" rllealts prescribed by nrles rracle under this Ordinance;
(p) "Revenue O1'licer'" nreans ancl inclr,rdes arr olllcer as notifled urrder tlre

Haryana l,ancl Reverrr-rc Act, 1887 (Puniab Act XVII of 1887) to perfbrm
the l'urrctions o1' Reverrue O1'fi cer;

(q) "Schedule" nrearrs the Schedule appended to this Ordinance;
(0 "Stzrte Govenrnrerrt" nreans the Governrrent of the State of Haryana;
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(s) "sLlr\/ey agenc\/" nreans arrcl inolude Sr.rrvey of'lndia or any other agcncl,
designated by thc Governurent to act arrd perfbnr f'unctions under this
Ordinancc;

(t) "Sulvey Offrcer" nreaus an ofllcer appoint.ecl by the Govenlrent to act and

perforur lirnctions ur-rder this Orclinance;

(u) "sLrrvey nLulber" rreans tlre trniqlre nur-nber assigned to each sr,rrvey r,rnit ir-r

the prcscribecl nranrler;
(v) "sLlrvey unit" means the area withirr the abadi deh. to whioh a survey nunrber'

is assigned under this Orclinance;
(w) "SVAIVIITVA schenre" nreans tlie Survey of Villages Abadi and Mapping

with Lnprovise(l 'l'echnology in Village Areas Scheme tbr establishn.rent of
clear ownership olproperty in rural inhabitated abadi area.

(2) Words and expressions used in this Ordinance but not defined herein shall have the same

meaning as assigned to theur in the Haryana Land Revenue Act, 1887 (Punjab Act XVII of 1887).

3. (l) Notwithstanding anything to the contrary contained in any other State law for thc
tirne being in lblce including clause (b) of sLrb-section (l) of section 4 ol the Haryana Village
Cor.nrnon Lands (RegLrlation) Act, 196 I (l'unjab Act l8 of 196 l), all rights, title and interests
whatever in the land inclucling ownership, which is situated witliin the abacli cleh of a village
whereupon a built-up strLrctlrre in the fbrrn of di.velling and residential unit along with its coultyald,
vacant land, plot, shop and establishr.nent exist. shall be deerled to have been vested in the occupier
ofsuch land on the appointed cla1,:

Providecl that such vesting shall however be sub.ject to the procedure laid down under this
Ordinance as regards prepariition ofstanding recold oflights:

Plovided I'urtlier that suclr land in abadi deh which was vested irr the Panchayat as per
clause (a) of sub-section (l) o1'scction 4 of the Ilaryana Village Cor.r.rr.norr Lands (Regulation) Act,
196 I (Punjab Act I8 o1'l96 l) shall continue to lenrain vested ir.r the l)anchayat and shall not vest in
the occupier as on the appointecl clay, except in thc cases lvherein possessior.r is acl<nowleclgecl,
authorized or aclnrittecl in accorclance with the provisions of the I-laryana Village Corrrrrou Larrds
(Regulation) Act, I96 I (l']unjab Act l8 of 196 l), in i,vhich eventuality, the land shall vest in such
occr-rpier, in accordarrce r,vith thc provisions of this Oldinance.

(2) Nothing irr this Orclinance shall a1'fect validity and enforcernent o1- the Halyana
Village Conrnrott t,ands (ltegrrlation) Act, 196 I (Puniab Act l8 of 196 l) with regarcl to the lancl
within the abacli deh lvhiclt rvas vacant and vestecl in the Panchayat under clause (a) of sub-section
(l) of section 4 of the H:rryana Village Corrrlon Lands (Regulation) Act, 196 I (Puniab Act l8 o1'

r96r).
4. (l) The lollorving olliccls shall perlbrm the lunctions and exercise powers under tl'ris
Ordinance, nar-nely: -

(a) I:inancial Conrlissioner;
(b) Corn rr r issit,nt'r'l
(c) Collector:
(d) r\ssistant Collector l'' Grade;
(e) Assislant (lollector ?"'l Gracle; ancl

(f) SLrrvey Otllcer.
(2) SLrbject to thc provisions of this Orclinance, tlie offioers shall have, for the purposes

of discharging theil functions under this Ordinance, the sarre powers as are vested in a civil Court
under the Code of Civil Procedr-rre, 1908 (Central Aot 5 of I908), in respect of the following
matters, nanrely:-

(i) thc sumrroning and enfbrcing of attcndar.rce of any person and exar.r.rining
hiur;

(ii) recluiring the discovery and production of documents;
(iii) receiving evidence on affidavit;
(iv) sub.ject to the relevant provisions of the Bliaratiya Sal<shya r\dhiniyam,2023

(Central Act 47 of 2023), recltrisitioning any public record or docurnent or
copy ol'srrch recorcl or clocunterrt fi'ont any office; and

issuing cornn-rission(s) for tlre exallination o1'witlresses or docuntents.
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5. (l) The superintendence and control over all officers in their administlative functioning
under this Ordinance shall vest in the Irinancinl Clol.nurissioner.

(2) Sub.iect to the superintenderrce and control of the Irirrancial Comurissioner, the

Commissioner of the division shall have control over all offlcers within his clivision.
(3) Subject as aforesaid and to tl.re control of- the Clon.ur.rissiouer, the Collector shall

have control over all the officcrs within his district.
6. (l) The Government rray, by notification, appoint one or urorc Survey Officer(s) Ibr
abadi deh area(s) in a Tehsil to condr,rct a sr-rrvey l'or the purposes o1'tl'ris C)rdinance.

(2) The Goverrrrnent rray itsell or through arl agency get a survey conducted at'rd

n.rapping done ol rnay consicler the sr.rrvey fl'orr the ap1;ointecl day and as conclucted under the
SVAMITVA scherne of such area to detelnrine tlie lroundary ol'the abadi cleh, clefine the area and

dinTension of each survey r"rnit nnd assign a unicluc survcy nur-ubcr to each sr"rch unit.
(3) F'ield bool< shall bc pleparecl fbr ezrch survey unit in the rlannet'and fbrnrat as

provided in Schedule-1, giving tlrerein the cletails as regarcls the dinrension, area, type ancl user o1-

survey unit and such other details, which shall be lecoldecl in suoh nranner, as lray be prescribecl.
(4) The survey report ancl nrap prepared ol'tlie alea shall be sLrbmittcd to the Assistant

Collector 2nd Grade for the purpose o1'prelraring the stancling record o1'rights in the survey units.
(5) A n.rap prepared urrcler sub-section (2) along rvith the lleld bool< shall forn.r part of

record of rights and shall have the feature of pelrnanenoy so far as reoord of rights is concerned
along with the statement showing nature and extent of interest of the persons who are

occupier(s)/tenant(s)/lessees/assignee(s) irr the sr.rrvey urrit.
(6) Notwithstanding anything containecl in this Ordinance, the survey and mapping

done by an agency of the Central Govenrurent or the State Governnrent fbr identifying the
boundary of an abadi deh and denrarctiting the units within the abadi deh in accordance with the
instructions, directions or olders issLred by the Govelr.rment fronr tinre to tirne, before the
colnrnencernent of this Ordinance. shall be cleerned to have been done under this Orclinance and
shall be considered as a valid and legal clocur.nent fbr all intents and purposes under this
C)rdinance.

7, The Survey Officer or any person authorized by the Covenrment to act as such may enter,
when necessary for the purpose of rneasureurent, demarcation, fixation or inspection of
boundaries or boundary marl<s, or Ibr any other purpose corrnected with the lawfirl exercise of his
office under the provisions of this Ordinance, Lrpon arly land ol prerrises, whether belorrging to
Government or to private individual:

Provided that no premises used as hurran drvelling shall tre entered upon, except with the
consent ofthe occupier tliereofor rvithout serving on the occupier a notice ofnot less than three
days in the rnanner, as may be prescribed arrd in casc of lehrsal to receive, by affixing a copy of
such notice on the unit:

Provided further that due regard shall always be paid to the social tind religious prejudices
ofthe occupier.

8. There shall be a standing record of rights fbr each abadi deh area, which may conrprise.of
the following, namely:-

(i) staternent showing-
(a) the persons who ale ovvners! tenants, lessees or assignees o1'Iand within

abadi deh in the villago or who are entitled to receive any of the rent, plofit
and to occupy land therein;

(b) the nature and cxtent o1'the interests o1'tlrose llersolrs and the conditions arrd

IiabiIities attaching thereto;
(c) the rent, rate, cess or other paynlellts clue 1r'orn ancl to each of tliose persons

and to the Governnrent; or
(ii) the record olownership rights oIeach survey unit; or

(iii) the survey reports and rnaps prepaled; or
(iv) Property Identification Right Ccrtilicate/ Svamilva Riglits Ciertificate/Certificate,/

Deed of Title/Owrrership; or
(v) genealogical or pecligree table of the owlter; or
(vi) the record of proceedings of the meetings of the village conlnittee; or
(vii) such other docurrent, as tray be prescribed.
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9, (l) The Assistant Colleotor 2'"r Gracle shall constitute a village conlrittee oomprising of
the following Ibr identifying ther owrrership rights o1'the occupiers in the survey unit, namely:-

(a) the Sarpanch ol'the Pancliayat;

(b) the Lambardar ol thc village of i,vhich standing records of right is to be

preparecl;

(c) one'woman Panch o1' the Panchayat, il any or one-wolran rror-r-rinated by
Granr Sabha;

(d) one Panch belonging to Scheduled Castes/ Baohward Class;

(e) any otlrer rlleurber, as nray be specified by the Governrrent.

(2) The Assistant Collector 2"'l Grade, in respect ol'the abadi deh of'whiclr the stancling
record ofrights is to be prepared, shall inform the inhabitants ofthe area about the proposal ofsucl.r
record for each of the survey unit, in the rranner', as lray be prescribed.

10. (l) The Assistant Collector 2"'l Crade, afier due deliberation and consultation with the
village comr-nittee shall in sunluraly nlanner'. as nlay be prescribed, record the proposed entries of
owners, their ownership rights of the boundaries of the survey unit in the standing record of rights
as per Schedule-ll, as on the appointed day.

(2) The entry of owner and his ownership rights shall be recorded by the Assistant
Collector 2"d Crade irr the nanre of -

(i) the occupier ol-a bLrilt-up stnrcture inclLrding dwelling and residential area

along with its courtyard, vacant land, plot, shop and establishment:

Provided that in the case of co-occupier, ownership rights shall be
lecorded in their respeclive share, unless the share is expressly relinquished or'

releasecl in fhvour of thc occLrpicr to be recorded in the rnanner, as rray be
prescri bed;

(ii) the parrchayat fol tlre colnuloll area arrcl such land which is vested in the
Panchayat as per clause (a) of'sub-section (l) ofsection 4 ofthe Ilaryana
Villagc Clorrmon Lands (RegLrlation) Act, 196 I (Punjab Act I 8 of 196 l),

;l ""'Jx"llil I':'-;lii',";J ii:'; il:l :i :; il:' :':J ; lf i i\:::' [ :i :l # ilT::
(Regulation) z\ct. 196I (Punlab Act I 8 of 196l);

(iii) the (-'entral Governrnent or State Govelnment or juristic person or other
entily in respect o1'the lancl or irrstitLrtions owned by it:

Provideri that the Assistant Collector 2"'l Grade while making the
aforesaid entry shall tal<e into consideration any change on account of
inheritance, transl'er, gill etc.. r,vhich rright have tal<en place in between the
appointecl day and preltaration o1'record ofrights.

(3) [n tl.re preparation o1'record ol'rights under sub-sections (l) and (2),ila survey unit
is found to be sub-divided, which escalrecl the attention of the Survey Officer at the tirne ol'survey,
the Assistant Colleotor 2"'l Gradc shall assign a unique nul.nber to each such survey unit.

ll. The survey rr.rap preparecl urlder seotiorl 6 with dernarcation, boundary and area of the survey
runit as per Schedule-ll, shall lbr the pLrrposes of inviting objections be displayed on the website to
be specified by the Govelnnrent, at a conspicuoLrs place in the village such as Panchayat ghar,
village co-operative society, patwar l<hana, dhararlshala, community centre, gralr sachivalya,
citizen servicc oelltre ol' cornulon religious places and a copy thereof shall be supplied to the
Panchayatthrough the Sarpanoh ofthe villtrge, in such ntannel', as rray be prescribed.

12. ( l ) Any lrerson aggrieved by the dernalcation ol any boundary in the survey record ol an
entry regarding the ownel'ship rights in the drali standing record of riglits in a survey unit, may
within ninety days l'ror.t.t the date of display of record in the nranner as provided in section I l, file
objections about the correctness thereof belble the Assistant Collector 2nd Crade as per
Schedule-l II:

Provided that the Assistant Collector 2ncl Crade lnay entel'tain objection(s) after the expiry
of such period if it is satisfiecl that thele was su{ficient cause for not filing the objections within that
period.
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(2) The Assistant Collector 2ncl Grade after hearing the parties and perusing the record,
if any, shall make necessary correctiorr of the bourrdaries in the survey rnap and ascertain the best

entitled occupier to be recorded as the owner ofthe survey unit and pass an orcler in this regard by
recording reasons within a period o[ ninety days fi"onr tlre date, the lrarties interested puts in
appearance or is proceeded against ex-ptrrte.

(3) Any correction or arnendr.r.rent rnaclc irr the alea, boundary or dirnension of a survey
unit while passing an orcler be incorporated by the Assistant Collector'2nd Grade in red inl< in the
field book.

(4) The Assistant Clollector 2nd Grade rrray tal<e ir.rto consiclcrzltion sr.tch relevant and
rnaterial document or writing plepared in course o1'documentatiorr, lor the purposes of this
Ordinance.

13. (l) In case no ob.jection is filed within the period provicled r.rnder sub-section (l) of
section l2 for any entry recorcled under section 10, the sanre shall be treated as flnal and shall be

recorded as such in the final record of rights in the I'ornrzrt provided in Schedule-lV.

(2) In case of any ob.jection rccorclccl uncler sub-section (l) of sectiolr 12, the entry in
record of rights shall be rrade in accordance with the decision tal<en under sub-section (2) of
sectior.r 12,afler the expiry of peliod of thirty days fionr the date of such decision.

(3) The standing record ol'rights (lnalizecl by the Assistant Collector 2nd Grade shall be

amended or rnodified in accordance witli the decision in a;lpeal, review or revision, as the case

nray be.
(4) The Assistant Collector 2nd Grade shall issue a SVAMITVA Rights Certificate/

Property ldentification Right Certificate/Ccrtificate/Deed of 'l-itle/Ownership to the occupier,
whose narne is recorded in the final lecorcl ol'rights in such fblrr, as rray be prescribed, unlcss
rebutted.

(5) Notwithstanding anything contained in this Ordinance, the certificate issuecl by any
authority acting under the directions ol the Govemrnerlt or any other department of the State
Governrnent on appointed day, shall be deenied to have been issued r-urder this Ordir.rance.

(6) Any person aggrieved with the entry as recorded, shall have the right to invoke the
provisions of appeal, revielv and revision, as the case may be, provided under this Ordinance and
the lirnitation period for such cases shall cornrrence fi'om the date of publicatior) of this Ordinance

Preparation ol
final standing
record ofrights.

in the Official Gazetle.

14. (1) Any person aggrieved by an order passed by the Assistant Collector 2nd Grade Appeal.

under section 12 may, within thirty days of the passing of such order, file an appeal before the
Assistant Collector I st Grade:

Provided that the Assistant Collector I st Glade rray entertain an appeal after the expiry of
the such period if it is satisfied that there wirs sufficient cause for not filing it within that period.

(2) The Assistant Collector lst Gracle after hearing the parties interested and likely to
be affected either accept the appeal or dismiss the sarre by passing a reasoned order.

(3) Any person aggrievecl by an order passed by the Assistant Collector lst Grade
under sub-section (2) nray, within thirty days o1'the passing ol'such order, lirrther appeal to the
Collector, who shall after hearing the parties interested and likely to be aff'ected either aocept the
appeal or dismiss the same by passing a reiisonecl orcler.

(4) Appeals fllecl under sub-sections (2) and (3) shall be decided by the Assistant
Collectol lst Grade and tlie Collector. as the case rlay be, within sixty days frorr the clate the
respondent puts in appearance ol is proceeded agairrst ex-parte unlcss for rcasons to be recorded irr

writing or it is directed otherwise.

(5) An appellate authority shall not lernancl a case except where it is established fronr
the recold that an advcrse orcler has been passecl against a neccssary party wlro was not dr-rly

served.

15. 'lhe Assistant Collector 2"'l Grade. the Assistant Clollectol I't Cracle and the Collector Ilcvicu''

may, within sixty days of the ordel sought to be reviewed either orr their orvn rnotir.rn or on tl.rc

application of a party interested, afler notice to the ltarty lil<ely to be afltcted and aflel giving
reasonable opportunity of hearing, review ancl on so revielving, nroclily, reverse or oonfirrn any
order passed by hirr:
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Revision by
Comrnissioner.

'franslbr o1'

record to the
District
Collector.

Application of
Chaptcr IV ol'
Punjab Ac1

XVll of l8tl7.

Consensrral
partition o1'

survoy units.

DispLrtc as to
partitron.

Appeal in case

ol'partition.

Provided that-

(i) when an Assistarrt Collcctor'2"'l Grade flncls it necessary to review any ordcr, he shall
flrst obtain the sanction o1'the Assistturt Collector' I't Grade;

(ii) when an Assistant Clollector l't Grade Ilnds it necessary to review arly orcler. he shall
first obtain tl're sanctiun o1'the Collector;

(iii) when a Collector llnds it neccssary to review any orcler, he shall first obtaill thc
sanction o1' the Clonrmissioner:

(iv) when any such order is rrodifled or reversed on review by the Assistant Collector
2"'l Grade or the Assistant Clollectol lst Grade, ar1 appeal sliall lie against the order
of thc Assistant Collector 2"'l Gradc to the Assistant Collector Ist Grade and fi'orr the
order of the Assistant Collector 1'1 Grade to the Collector' ancl the order on sucll
appeal shall be final;

(v) an order against whioh an appeal or revision has been pref'erred shall not be

reviewed;and
(vi) an appeal shall not lie frorr ar1 order refusing or granting pennissioll to review or

confirnring olr review a lrrevious order.

16. The Comrnissioner uray, on an application o1'an aggrieved party within sixty days of an

order being passecl, or on its own rnotion, call fbr and exarnine the records relating to any order
passed or proceedings taken urrder this Ordinance lor the purpose of satisfying himself as to the
legality or propliety of such order or proceedings ancl after hearing the aflected parties, may pass

such order in relation thereto as he nray deem fit or modify or revcrse or confir'r-r-r any order passed

under this Ordinanr:e.

17. (l) After preparation and flnalization of the standing record of rights of the abadi deh

area, the Assistant Collector 2"'l Grade shall attest and translbr the sarre to the District Collector
concerned, whicli shall be consignecl to the district ol'flce.

(2) One set of-the standing record o1'riglits as prepared shall be nraintainccl with the
concerned Patwari.'fhe nrutations thereafter shall be recorded based on the standing record of
rights as pel SclrcdLrle-V.

18. The provisions of Chapter IV of'the IJaryana Land Revenue Act, ltt87 (Punjab Act XVII of
1887) after transfer o1-the record uncler section l7 o1'this Ordinance sliall apply mutatis rrrutandis
to such lecord.

19. ln case where all the co-owncls havc rcachccl to thc oonsensr.rs about the partition of the
survey units sitLrated witliin the abadi dch, the Assistant Collector 2"'l Grade shall finalize the
record ofrights by passing an order:

Provided that the Assistant Collector 2"'l Grade al'ter exanrining sLrch oo- owners of thc
survey unit alid other persons, rnay. i1'he is of the olrinion that survey unit is impartible or the
partition is inrpractical, ancl tlrere is good and suillcicnt cause to disallow the partition, rnay refirse
partition ofthe survey unit after recording the grouncls of his refusal, by passing a speaking order.

20. In case of dispLrte. an applioation fbr the partition of a survey unit shall lie before the
Assistant Collector 2"d Grade in sr-rch rrallner, as nlay be prescribed.'l'he Assistant Collector
2"'l Grade shall issue notice to all the co-owners as rnentioned in the final record of rights of the
survey units and shall proceecl to adjudicate in the rnanner and witliin such period, as r.nay be
prescri bed.

21, (l) Any person aggrieved by an order passed by the Assistant Collector 2"'t Grade
under section 20 nray, within thirty days of the lrassing of such order, file an appeal belbre the
Assistant Collector l't Grade:

Provided that the Assistant Collector I't Grade may enteftain an appeal after the
expiry o1'thesuch pcliod if it is satisf red tl.rat there was sufficient cause for not filing it
within tlrat periorl.

(2) l'he Assistant Collector l't Grade alter hearing tlie parties interested and likely to be
affected either accept the appeal or clisr.niss the sar.ne by passing a reasoned order.
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(3) Any person aggrieved by an older passed by tlrc Assistant Collector l't Grade

under sub-section (2) rray, within thirty days o1'the passing ol such older, furthel appeal to the

Collector, who shall after hearing the parties irrterestecl and likely to be affected either accept the

appeal or disrniss the sarne by passing a reasotrecl order.

(4) Appeals filed under sub-sections (2) and (3) shall be dr:cided by the Assistant
Collector l't Glade and the Collector, as the case nray be, within sixty clays li'orr the date the

respondent puts in appearance or is proceeded against ex-parte unless Ibr reasons to be recordecl
in writing or it is directed otherwise.

(5) An appellate authority shall not remand rl ciise except where it is established ll'orn
the record that an adverse older has been passed against a necessary party who was not duly
served.

22. (l) A surrrnon issued by arr olllcer appointed Lntclel this Orclinancc shall be servecl- Stttrttttotring

(i) pelsonally, on the person to whonr it is adcllessecl;

(ii) I'ris recognizecl agent; or

(iii) an aclult nrenrbel ol'his Ianrily usually lesiding '"vith hinr.

(2) A surlrnon rnay be served by pasting a oopy thereol'at the usual or last known
place ofresidence ofthe persorl to rvhonr it is addressed.

(3) A sumlnon may, il'an ol'l'ioer appointecl r-rncler this Oldinance so directs, be served
on the person nar.ned therein, eithel in addition to, or in substitution for, any other rnode ol'
service, by forwarding the suurrrons by post in a letter addressed to the person and registerecl
under Chapter VI of the Indian Post Olllcc Act, lti9ti (Clentral Act VI o1'I898), or sent thror-rgh a

reputed courier agency notified by the Governrlcnt in this regard.

(4) When a surnrnon is so forwardecl in the I'ornr o1' a lotter, and it is ploved that the
letter was properly addressed ancl dLrly posted and registered, the officer appointed under this
Ordinance may presulre that the slullrlon was served at the tinre when receipt of its delivery is

hrrnished:

Provided that in case of a letter sent througlr registered post, its delivery r.nay Lre

presumed after thirty days in case it is not received back undelivered within such period.

(5) A sumrrron rnay be servecl on the person narned therein by publication of the
contents thereof in a daily Hindi newspaper having vicle circulation in the area:

Provided that if the suurrnon relates to a case in which pelsons having the sanre

interest al'e so nuurel'ous that pelsonal service on all o1 thenr is not leasonably practicable,
it may, in the first instance and il'the officer alrpointed under this Ordinanoe so directs, be

served by delivery ofa copy thereofto sr.rch ofthose persons as the offrcer appointed under
this Ordinance norninates in this behalf, ancl by publication of the contents thereof in a

daily Hindi newspaper having wide circulatior.r in the area, 1or the infbrmation of the other
persons interested.

(6) The sur.nnron u.ray be served through Short Message Service or enrail or through
any othel electronic rnode at the phorre nurnber or e-rnail address otherwise l<nown or made
known to the officer appointed Lrnder this Ordinance:

Provided that ifservicc is efl-ectecl through any ofthe above rnodes, a printout ofthe
delivery of sun.rr.r.rons shall be placecl on the record.

(7) Any notice, order o1' lrroclanration or oopy of any sLroll clocunrent issued by an

officer under this Ordinance fbr service on any lterson shall be servecl in the same lllar1ner as

providcd in tlris section fbr the service o1'n surlrn.rons.

(8) In case of service of sumnrons through any of the rrrodcs reltrrecl to in above sub-sections, a

printollt of the delively ol sun.rn.rons shall be lrlaced on lhe recorcl, which shall be substantive
proof of service of surnrnons.

23. Any entry lnade in a standing rccorcl o1' rights in accordance witlr the provisions of this
Ordinance shall be presur-necl to be trr-re until the corltl'ar)/ is proved or ii new entry is lawfirlly
substituted thereof.
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24, No civil Court shall lrave any.iuriscliction to cntertain or decide any question relating to
matters I'alling urrder this Orclinance.

25, The clelical or arithnletical lristal(es in any order passed by any officer ulider tliis
Ordinance lray, at any tin'rc be corrected by the authority concerned eitlrer on its own lrlotion or on

tlie application of an1, o1'the parties arld an intimation ol such correction shall be utadc to the
parties fiee of charges and also to tlie concerncd offir:er lbr its iurplerrentation.

26. No suit, prosecution or otller legal proceeding shall lie against any ofTlcer under this
Ordinance or any official acting Lrnder the directions olsuch officer, for anything which is in goocl

faith done or intellded to be done uncler tlre plovisions of this Ordinance or any rules tlade
thereunder.

27. (l) If any ditficLrlty arises in giving effect to the provisions of this Ordinance, the
Governrnent rray, by order published in tlie Official Gaz,ette, lrake such provisions, not
inconsistent with the provisions olthis Orclinance as appear to it to be necessary or expedient for
removing the diffi culty:

Provided that no sr,rch order shall be rlade after the expiry of a period oltwo years
fi'orr the date of corrrrrencelrent of this Ordinance.

(2) Every order rrade under tliis section shall, as soon as rnay be, after it is made, be laid
before the State Legislature.

28. The ofllcels under this Ordinance rray, in the discliarge of liis official duty, enter upon and
survey land, put and erect survey rnarl<s tlrereon and demarcate the boundaries thereof and do all
such acts necessary for carrying out the provisions of'this Ordinance, in such uranner, as rnay be

prescribed.

29. (l) If any person willlirlly destroys, disnrantles or without lawfirl authority rernoves a

survey or demarcation mark lau,firlly erected or pLr1, the Assistant Collector I'r Grade shall inrpose
a fine not exceeding one thousand nrpees 1br each nrarh so destroyed, disrnantled or rernoved, as

rnay, in tlie opinion of such officer be llecessary to deltay the expenses of restoring the same and
rewarding the person, if any, who gave infornration o1'the destnrction, disnrantling or rer.t'roval.

(2) Tlie arrount ol'llne leviecl under sLrb-section (1), il not paid in the rlanner as

prescribed, shall be recoverable as tlre arrears ol'larrd revenLle.

30. (l) Tl're Govclnnrent nray, by notificatirln, irr tlre Olficial Gazette, rnal<e rules lor
carrying out the pLlrposes ol'this Ordinance.

(2) Every rule nrade under this Olrlinancc shall be laicl as soon as nlay be alter it is made,
befole the State [,egislaturc.

31. Anything clone or any action tal<en by the Governurent frot'r'r tlie appointed clay, r-rnder the
SVAMITVA schenre, Chtipter 7A. of l-laryana l,and Records Manual and the orders issued by the
Governrrrent fl'orr tirre to tirlc in rclation to thc pulposes of this Ordinance shall be deenrecl to
have beerr done or taken under this Olclinance.
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Schedule - I

[sec seclion 6(3)J

Record-of Rights - Abacli Deh (lal c{ora)

(Field Book)

Revenue Estate

District

H.B. No.

Field Kanungo Patwari

*Type - whether house, shop, institLrtion, courron area, path etc.

Note : The survey o1'the abadi deh depicting the nuurber o['the survey unit shall be sLrbnritted with this Scheclr.rle.

Assistant Collector 2"d Grade

(Abadi Deh), Tehsil

I 2 3 4 5 6 7

Sr.

No.
Name of
Locality,
wherever
identiflable

Survey
lunit

Nr,rt-nbcr

Dinrensions in
Meter &
Clentinrcter/
Yard, lrcct and

Inch

Bounclaries
East:

West:
South:
N orth:

'l-otal Area
in Sq. ureters
& Sq. Yards.

Type o1'

Propcrty. {'
Remarl<s / Corlections
and aurendrnents, i1'

any, rlade to colunrns 2

to 6 in appeals, revision
etc. to be recorded in
red ink.
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Nan.re of tl.re Village

Financial Year:

Schedule - II
[see "^ection 

l0(])J

Record-of-Rights - Aba(li Deh

(Draft record of entries of owner in a survey unit)

Revenue Estate __, H.B. No. Tehsil _, District

Field I(anLrngo Patwari

Assistant Collector 2'"1 Grade

1 2 -) 4 5 6 7 8

Sr. No. of
proprietorship

Nanre of
Locality,
wherever
iderrtiflable

Nanre oI
owlter
(Panchayat
& Govt.
and its
entities /
;lri vate
owner
with father
& grand-
father's or
husband &
husband's
father's
nanre arrd

extent of
slrare of
eacli, i1'

there are

more than
one co-
sharer in a

sLrrvey

unit

Survey
unit
No.

Dirlcnsions
in Meters &
(lentimeter/
Yard, Feel
and inch
B or.rnclaries

E,ast:

West:
South:
North:

Area
in Sq.

meters
& Sq.

Yards.

Typc ol
Property.

Re malhs
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Schedule - Il I
[see ,saction I 2(l)/

Reoold-ot'-Rights - Abadi Deh

(Ob.lections with regard to Survey units)

Name of the Village , Revenue Estate _ , H.B. No.

Tehsil , District

To

The Revenue Officer

Tehsil . District

Subject: - Ob.jections with regarcl to sLlrve)/ Unit No.

Sir/Madar.r.r.

The applicant subr.nits tlie lollorving ob.lection(s) in relation to (ticl< one):-

i. Dimerrsion, rreasLlrenlent, bounclary or arca;

ii. Ownership / Proprietary rights; or

iii. Bolh the abovc.

iv. Any other objection.

Brief description oIthe objectiorr1s.l:

Place: (Signature of the applicant/ob.jector)

Date: Name (with ID Proof):

Father''s & Grtrndfhther's or HLrsband's &

Husbancl's lather Nanre:

(lonrplete Address:

Note: Li case of Panchayat and Covcrnment and its entities, the ob.lcction shall be filed by them in this fbrnr as well.
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Schedule - IV
[sce ,scclion I 3(l)l

Reoorcl of Riglits - Abadi Deli

(Final record ol'rights ol'tlie survey units)

Nan.re of tl.re Village

Distriot

, Revenue Estate _, LI.B. No. Tehsil _,

Financial Year:

It is certified that all necessary corrections have been rnade and entries in the record ofrights are complete and correct
in all respects.

Patwari Field Kanungo

Assistant Collector 2"'l Grade/Assistant Collector l't Grade
Place:
Date:

I 2 ., 4 5 6 7 8

Sr. No. of
proplietorship

Nanre o1'

Locality,
wherever
identifiable

Nat-ne of owner
(Panchayat and
Governrnent
and its entities /
plivate owner
with father &
grand-fhther's
or husband &
hirsband's
fhther's narne

and extent o1'

share ol'each, if
there ale rlore
than one co-
sharer in a

survey ulrit

Survey
unit No.

Dinrensions
in Meter &
centimeter/
Yald, I'-eet

and Incl'r

Bor"rndaries

East:

West:
South:
North:

Area
in Sq.

lreters
& Sq.

Yards.

Type ol'
Property.

Rernarks
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Schedule-V
[.see .sec:lion I7(2)J

Records o1'Rights - Abacli Deh
(Register of Mutations)

FLB. No. (Abadi Deh), TehsilRevenue Estate
District

CHANDIGARH:
THE 2OTH NOVEMBER. 2025.

PROF. ASI]IM KUMAR GHOSH,
GOVERNOR OF I-IARYANA.

RITU GARG,
ADM IN I STRATIVE S ECRETARY TO GOVERNMENT, HARYANA,

LAW AND LEGISLATIVE DEPARTMEN-|.

I 2243-t..t{.-t LCi.t,.. I,lil.

I 2 3 4 5 6 l {t 9 l0 ll
Entry in last.jarriabandi abadi doh.
which is proposcd to be corrcctcd.

Ncs, crr1r1, rv|icfi is ploposcd
to substitutc

Sr.
No

No. o1'holding
as in last

.jamabancli
abadi dch

C)rvrrer's
nantc,
l'athcr's
llalt1c,
grand-
Iirthcr's
narnc /
husbanrl's
nal11c.

h usband's
Iirthcr's
naltlc.
cxtcnl ol'
s Ir are

S urvo),
unit No.

Arca and
typc ( in
l\4ctcr &
conl iDlctors/
Yard / Iirol
& irrch)

No. ol'
holding in
t)cw

.j anraband i

abad i dclr

Owncr's
t'taltlc,
I irthcr's
n a t't]c -

glald -

lhthcr's
narnc /
httsbanrl's
Ililtllo

h trsba rrd's
lirthc r's
Dalllc.
c\tc11t o l'

sharc

Survey
Llnit
No.

Area and
typc ( in
Motor &
centinrctcrs /
Yard / Iroot
& inch)

Natrrrc ancl

dale ol'
trans ILr,

rvitlr pricc
in casc ol'
sa lc and

antotrnt o I'

nrortgagc
debt in
c:tse o l'

nlorlgago

Mutation
fcc

Rcports
nrrd ortlcrs.

t2


